
IN    THE    HIGH   COURT    OF   MADHYA   PRADESH
AT INDORE

BEFORE
HON'BLE SHRI JUSTICE HIRDESH

ON THE 19th OF MARCH, 2024

MISC. CIVIL CASE No. 1000 of 2024

BETWEEN:-

1. DHOOLCHAND S/O NEMICHAND RATHORE,
AGED ABOUT 75 YEARS, OCCUPATION: RETIRED
R/O 82 NEELGANGA CHOURAHA DISTT. UJJAIN
(MADHYA PRADESH)

2. CHIMANLAL S/O NEMICHAND RATHORE, AGED
ABOUT 62 YEARS, OCCUPATION: BUSINESS 83,
NEELGANGA CHOURAHA DIST UJJAIN (MADHYA
PRADESH)

.....APPLICANTS
(BY SHRI DEEPAK BOURASI - ADVOCATE)

AND

1. SMT. ANSHU KUSHWAH W/O SANDEEP SINGH
KUSHWAH, AGED ABOUT 46 YEARS,
OCCUPATION: AGRICULTURE AND HOUSEWIFE
R/O 27-28 NEMI NAGAR ORA PARK MAXI ROAD
DISTT.UJJAIN (MADHYA PRADESH)

2. SMT. SUSHMA KUSHWAH W/O DEVENDRA SINGH
KUSHWAH, AGED ABOUT 47 YEARS,
OCCUPATION: AGRICULTURE AND HOUSEWIFE
A/25-16, MAHANANDA NAGAR DEWAS ROAD DIST
UJJAIN (MADHYA PRADESH)

3. DEVENDRA SINGH KUSHWAH S/O RAM SINGH
KUSHWAH, AGED ABOUT 19 YEARS,
OCCUPATION: AGRICULTURE AND SERVICE A/25-
16, MAHANANDA NAGAR DEWAS ROAD DIST
UJJAIN (MADHYA PRADESH)

4. STATE OF M.P. THROUGH COLLECTOR UJJAIN
(MADHYA PRADESH)

5. STATE OF M.P. THROUGH TEHSILDAR TEHSIL
AND DIST UJJAIN (MADHYA PRADESH)
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(HIRDESH)
JUDGE

.....RESPONDENTS

This application coming on for admission this day, the court passed the

following:
ORDER

The present MCC has been filed for restoration of M.P.No.340/2024,

which was dismissed for want of prosecution by this Court vide order dated

05.03.2024.

For the reasons stated in the present restoration application, sufficient

cause is made out to restore M.P.No.340/2024. Accordingly, present MCC is

allowed and M.P.No.340/2024 is directed to be restored to its original number.

Let a copy of this order be kept in the record of M.P.No.340/2024.

MCC stands allowed and disposed off.

RJ
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